TO BE PUBLISHED IN PART II SECTION 3(ii) OF THE GAZETTE OF INDIA

GOVERNVMENT OF INDIA
MINIS'RY OF FINANCE
(IEPARTMENT OF REVENUE)

New Delhi, the 20th May, 1980,

NOT IFICATI(N
INCCVE TAX i

No.3385{F.No,398/10/80~ITCC): In pursuance of gub~clause(iii) of clause(44)
of Section 2 of the Income~tax Ach, 19621(43 of 1961), the Cemtral Government
hereby awhorices Shri ¥amelendu Bikas Dutta being a gazetted Officer of the
Central Government, to exercise the povers of a Tax Recovery Officer under

"~ the said Lct,

2. This Notification shall come into force with effect from the date
Shri Eemalendu Bilkas Dutta takes over charge as Tax Recovery Officer,

Sa/~ : |
(H. Venlmtaramen) _
Deputy Secretéary to the Government of India

The Manager, _.

Government of India Pres's;
NEW IEIHI,

Copy foxwarded toim

.1y All Directors of Inspection including DI{0&MS), New Delhi,
| -~ 2 The Director, IRS(IT), Staff College, Negpur,
| ) 3, The Comptroller & Auditor Genercl, of India, New Delhi,
| 4, The Accountant General, West Bengal, Calcutta, N
5¢ The Chief Secretary, Govermment of West Bengal, Calcutta,
6, The Joint Secretary & Legal Adviser, Ministry of law, New Delhi,
1o The Commissiomer of Imcometax, West Bengal-I, Calcutta, -
8, Tentral Csll-DI(RS&P), New Deihi(2 copies)for issue & distribution.
9, The IAC (Tspection Division), CBDT, Vilms Bhawan, New Delhi,
10, Guard File,

Sd/- : _
Deputy Secretary to the Governmemt of India: -

AUTHORISED FOR ISSUE .
fomeE i No.CC/IrCC/3208/075 /RSP/30,

(PN, VERMA)
ASSISPANT DIRECTOR OF INSPECTION (RS&P).
* SHARMA *
N 1/6/80C




